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CENTRA!. ADMTNTSTRATTVE TRTRUNAT.
PRTNCTPAT. RENCH: NEW RELHT

OA No. TTTT/92

New Delhi, hhis hhe 31s! day of Angus!,1998
hon'rt.e shrt T.N. RHAT, MEMRER (.1)
HON'RT.E SHRT S.P.RTSHAS. MEMRER (A)

Tn !he ma!!pr ofj.

Mohinder Singh Choiidhnry ,
Physioal Training Tns!ruo!or,
Delhi College of Ar!,
2 0 - 22, T i 1ak Marg ,
New De1h i .

(Rv Advooa!e : Mrs. Avnish Ah 1awa! )

. .App1 in an!

Union of India hhrotigh

1. Secre!ary,
Minis!ry of Human Resouroes Development,
Deparfmen! of Educafion,
Shas!ri Rhawan,

New Delhi.

2. I.!. Governor , De 1h i !hrough
Secre!ary,

(Teohnioal Eduna!ion),
Delhi Adminis!ra!ion,
De1h i .

3. The Principal,
College of Ar!,

20-22, Ti1ak Marg,
NewDelhi. •••

(Ry Advoca!e: Shri Amresh Ma!hur) .

0 R D E R(QRAT.)

Hon'ble Shri T.N.Rhat, Member (.1)

. Re.sponden!s

We have heard Mrs. Avnish Ah 1awa! , counsel for

the applicant and Mr. Amresh Mathur, counsel for the

respondents. We have also perused the material on record.
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2. The appHcant^who working as >tr/s.cal

( p T T.) in hhe nolleRe of Arf. . New
^-aining Tnshruotor ( P. 1• ' •

me fo fhP Tribunal seeking parif-Y of pay sealej)p 1h 1 has nome r.o r.ne

•I- i-«a P T.T./ Physical nirecf.ors/
viifh similarly sifuahe

nirecf.ors of Physical Education working m the other
colleges of Delhi University. The post of P.T.T. ian

pos. e.o.„.sive,v for tpHaae of Arf.
New nr.hi M.f it is ronf endPd hv fho aPP Ho-1 '
an pranfiral porpoaaa fhr Poof i" rpuivalonf to tho POOf
of nirartor of Phyaioal Education, Maulana trad Collatai

f.n ppysica, Pircctor worEina in other conataa of the
nclhi university. Ue further c,ai»s to hoid the post
noulvalent to the post of Physica, TUStruntor worhint in
the I.ady Hardina Medical Colleae under the University of
De 1 h i

3. Tt appears that the applicant has all along

> representations seeking parity with the otherbeen mak i n g

similarly planed P.T.Ts/Directors Physical Education

working in the other colleges and at one time, in the year

1985, the respondents had accepted the plea of the

applicant and had recommended the parity in the pay scales

claimed by the applicant. In this regard we may mention

that in reply to the averments made in para 4.12 of the

O.A. the respondents have admitted in their counter that

the Deputy Secretary, Technical Education, Delhi

Administration had vide his letter to the Govt. of India

recommended that the P.T.T. posted in the College of Art

be given at least the minimum of the pay scale given to

the Physical Director appointed in the Maulana ^7.n.A

College, New Delhi.
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4. We further notiee hh»t the applir.ant has

gives a eohiparative chart as at Annexure-t tn the O.A. ^
g^ing the repnisite p„a, ifieat io„s for the posts of\\
nirector of Physical F.ducation as also Physical Education
Tnstructors sorking in the Peihi llniversity and the
Colleges affiliated thereto. The minimum pua1ification
prescribed for both the posts is Post Graduation diploma

nertificate or degree in physical education and the

scale of pay in the other institutions/colleges for these
posts is Es. 7fin-lf,0n/- (un-revised) while the applicant
has heen placed in the pay scale of Es. A21-640 only.
This in so from the very inception i.e. with effect from
7.6.76 when the applicant was appointed vide Annexure Ato

f h p O.A.

5. Thp applicant's claim finds further support

from thPP Govt. of India, Ministry of Human Resource

nevelopment. (nepartment of Fducation) 1e11 er/Scheme dated

28.02.1989, as at Annexure-n to the O.A. Under the

heading 'Coverage' in the Appendix to the letter ibid it

has heen stated that all teachers/1ibrarians/physicaI

education instructors appointed after the date from which

the Scheme has been given effect to will be governed by

the provisions of the .Scheme. According to the provisions

of the aforesaid Scheme the revised pay scales would be

effective from .January 1, 198b. Under that Scheme the pay

scale of Rs. /OO-lbOO existing before the Scheme was

later on revised to Rs. 2200~A000/~ though the

nomenclature and designation of the post, was given as

Director of Phy.sical Kducat. i Ke, however, find

ourselves in agreement with the learned counsel for the

applicant, that the post held by the applicant as Physical
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; o for all praot. i cal
EdnnaHn.. TnatrncEor/ n.raahor .a f"'

.Q nirector of Physical Education orpurposes the same as Director

P^sical Education Director. This also becomes further
evident, on a perusal of Annexure - Rto the O.A. The j
.uhiect of that, letter is "Up.radation in salary scales of
librarians.Directors/ Instructors of Physical Education

I- fion Officers in Universities and Colleges .and Documentation orrice

T to this letter the designation mentioned isIn Annexiire-T to rnis

/ T ^ i-rar nf Physical Education (University/Director/ Instructor of pnvsi.-rt

Colleges) (R(3. 700-1600/-).

a ra^ai fnrthe app I i can t alsob . Learned counsel for rne

draua am" aht.antion towards tho oopy of tho ..idsemont
dallvrrrd by tbU Beoob of tbo Tr 1buna I in E.C. Hittal
vs. union of India S Orn. datod 10.00.19fl7. as at
4„noxuro-E to tbo O.A,. as alsntbo nopy of anothor
.i„dAO»ont of tbis Tribunal in Mrs. .1. Morrison vs.
Union of India datod •i.l.lTER. To tbo first iudaomont
referred to above, the person working as Physical Director

in the Maulana Axad College in the pre revised pay scale

of Rs. 2n0-.500 had come to the Tribunal claiming the pay

scale of Rs. 700-1600 (later revised to Rs. 2200-4000 as

already indicated above). The Tribunal allowed his claim

and held that somehow revision of pay scale of Physical

Directors had escaped the notice of the Ilnd Pay

Commission and also that the Physical Director working in

the Maulana Axad College should be given the same pay

scale as was given to the Physical Directors working in

other institutions under the University of Delhi.
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^ the latKT inclR-mcnt. ( M"- '
,:e»nt working as PhvwioaJ.r,'o rune) appl'^ianr w-*Moj^ison s nasp mnPRP.

^hP Tadv Harding Mpdical -Trhctrnchor in thP /

- ;:::;;^
1 nirpot"ors worUinRThshrHokorn/ Phvs.oal Direoto

•t of nelhi- ThP olaim of tho app 'oaunder tho Univern.ty of nolh
,„tkaf. O.g. kPaf

,a«,e as nirsof.or of Phyairal Edueation .rrespsof.vo
held py ftia Tribunal -b 1ch bold bbaf lbsdesignation was upheld by

Tadv Harding Mpdipal
Phvsipal Tnatruohor working i

• „ fhP Mamp scalp of pay as wasCollPke should also bP givPn thP san.
• n fo nirpcfor of Physical F.ducaM on/ Physicabpi ng gi vpn f.o m r

f «/ Tnsfrucfors working in hhP of.hprEducation Hi rectors/ Tnstrucr
. thp Delhi Administration or the Centrinstitutions under the up«»

fiovp rnment.

F„r tbe aforesaid rsasons we are oonvinnsd

that the applicant is entitled to the same pa>
bas been .Wen ,rn. tWe to U.e to Physieal nireetors/
nlreetors of Pbysioal Edueation in tbe otber eolleges In
nelbi Administration. Aeeording to tbe applieant sbe
uould be entitled to tbe pay seals of »s. 700-lhn0 w.e.f.

n 79nn-Annn w e.f. 1.1.198f> and also to1.4.1980 and Rs. ZZOO aiiuu w.e.i-

, subsequent revision of pay scales in pursuance to the
recommendation of Fifth Pay Commission as and when made

applicable to the staff working in the colleges. We find
no grounds to refuse this prayer of the applicant. We
would, however. restrict the arrears to only one year

prior to the date of filing of the O.A.
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9. Tn hhp pvfnt:, f: h i a O.A.ia allowed and

reapnndenha are direohed tn fix fhe pay of hhe applie.anf.

in i^e pay scale of Ra. 700-1600 w.e.f. 1.1.1980 and in
fhe pay aoale of Ra. 2200-4000 w.e.f. 1.4.1986. This

.'?ha! 1 be done nof. ionally and his preaenf. pay ahall be

fixed accordingly and hhe arrears payable on f he said

nof. ional pay fixafion shall be paid fo fhe applicanf from

a dafe one year prior fo filing of fhis O.A. which is

17fh December, 1992. Tn ofher words fhe arrears ahall be

paid from 17.12.1991. We furfher direcf fhaf fhia

.iudgemenf shall be implemenfed wifbin a period of four

monfha from fhe dafe of receipf of a copy of fhia order.

10. The O.A. is disposed of in ferms of fhe

above order, leaving fhe parfiea fo bear fheir own cosfs.

(2:
(f5^.TlT.<;WASX
Member (A)
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(T.V. RHAT)
Member {.1)


